GOV INMENT OF MEGHALAY A
LAW (B) DEPARTMENT

No, LR(B)/1/89/Pt.1/28, Dated Shillong. the 3 September 2004,

O FICEH MEMORANQWUM
The Goverrment are pleased to revise the retdining fees or Advocate
General, Additional Advocate General, Sehior Govemment Advocate High Cour,
Government Advocate High Court, Addifional Governme it Advocate Higgh Court and
Govermnment Pleader/Public Prosecutor as follows: -

1. Advocate General Rs. 7,800/ P.M.
2. Addl. Advocate Ceneral - Rs, 6,57 ( /- P.M.
3, Senior Govermnment Advocare High Court - Rs. 5,500 /- P.M.
4, Govemnment Advecate High Court - Rs. 8,500/~ P.M.
8, Addl. Government Advoccie High Court - Rs. 3,000/- P.M.
6. Govemment Pleader/Pul:lic Presecutor - Rs, 2,500 /- P.M.

This Office Memoraridu. a shall come into force with immediate effect that is
ffom 1.9.2004 and dalso shall stzne, nodified as regards para 1,6 & 12 »f the Office
Memorandum Ne, LR (B). 1/89/F /33, dt. 28.3, 2000 to the extend of retaining fees only.

This issues with the ~oncurrence of Finance Department unde: their I/D. No.
FE.282/04, df. 20.8.2004,

. Sd/-
(E. Wariri) :
Secretary to the Govt. of Meghdlaya,
» Lew (B)}Department
Memo.No. LR(B), 1/89/Pi.i 28-A, Dated shillong, the 3 September, 2004,
Copy to:- ‘

1. The Accountant General, IAccounts/Audit), Meghalaya, Shillong..

2. The Advocate Adv.cate Genearal, Gauhati High Court, Gauhati.

3. The Addl. Advocate General, Gauhati High Court at Gauhati/ Shillor

4. The 5r. Govt. Advocdate, Gautail High Court, Gauhati, : ;

5. The Director of Printing & Stationery, Govt. of Meghalcya with a reques that the
above office Momorandum be publishedin the Cazefte and 200 spore copies may
be furnished to this Department.

6. AllDeputy Commissioners.

7. AllTreasury Officers.

8. Al Public Prosecutor/Government Pleader

7. Finance (Estt) Department,

10, Law (A) Departrient.

1. File No, LR (B).13/2002.

By order etc.,

Sd/- LM. Sangma,
Deputy Secretary to the Govt. of Meghalaya,
Law (B} Department. . '



